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The Report of the R.O.C. was called for, however, not yet received by this

Bench.

The Applicant is seeking Interim Injunction in respect of the Share Holdlng

Pattern and Board Composition of Shelterex Housing Art. Ltd. And also that no

Board Meeting or Shared Holders Meeting be convened without the permission

of this Tribunal.

The Respondent is seeking time to file their Reply to the Company Application

No. L2B/2077.

This matter was earlier listed for hearing on 73.04.2017. Time is granted to file

the Reply on or before 15.05.2017, a copy in advance to be served on the other

side.

During this Interregnum period, directions are given to the Respondent as

under:-

(a) That the Order passed by the principal Bench on 3'd March, 2016 shall

be complied with and to be operated upon MMN Housing M. Ltd.,

admittedly a new nomenclature of M/s Shelterex Housing M. Ltd.
(b) That the Respondent/Company either in the name of M/s Shelterex

Housing Pvt. Ltd. or MMN Housing pvt. Ltd, shail maintain status quo in
respect of the Shares Holding pattern and Board Composition.

(c) That Interim Order and directions as passed above, shall again be
reviewed on the next date of hearing.

8' Parties are directed to comprete the preadings on or before next date of
hearing. Adjourned to 20th June, 2017.

Dated: 24.O4.2OI-7 M.K. Shrawat
Member (Judicial)
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